
BEFORE HON’BLE NATIONAL GREEN TRIBUNAL 

PRINCIPAL BENCH, NEW DELHI 

REPORT ON BEHALF OF HARYANA STATE POLLUTION CONTROL 
BOARD IN COMPLIANCE WITH HON’BLE NGT ORDERS IN THE 
MATTER OF OA No. 50 of 2024 TITLED AS AMANDEEP KAMBOJ 
VERSUS STATE OF HARYANA & ORS. 

1. Background: 

Hon'ble National Green Tribunal vides its order dated 12.03.2024 has directed 

as follows: 

“1. In this original application, applicant has raised a grievance against the 
lapses and irregularities committed by the respondents’ especially respondent 
no. 6 in respect of collection, transportation, processing and disposal of the 
municipal waste in Sirsa cluster. The plea of the applicant is that the 
respondent no. 6 has been awarded the contract for this purpose, but the 
lapses are committed in door-to-door collection of the garbage, sufficient 
numbers of vehicles are not deployed for this Purpose and the vehicles do not 
come daily for collection of the garbage. Hence, the garbage gets piled up in 
houses. Further plea is that the vehicles collecting the garbage are not covered 
and the employees of respondent no. 6 firm carry huge piles of garbage in 
open vehicles, due to which half of the garbage falls on the roads and streets. ° 
Further grievance is that the wet and dry waste is not segregated, and minor 
children are employed for the purpose of collection of the garbage. The 
applicant has also alleged that heaps of garbage in garbage dumping points is 
collected in Sirsa city and that the respondent no. 6 has not created any 
Complaint Redressal Centre in Sirsa cluster. 

“2. The OA raises substantial issue relating to compliance of the 
environmental norms. 

“3. Issue notice to the respondents. Applicant is directed to serve the 
respondents and file affidavit of service at least one week before the next date 
of hearing. 

The next date of the hearing is 16.05.2024.
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2. Compliance of Hon'ble NGT Directions: 

In compliance of Hon'ble NGT directions, site was inspected by Dr. Ruchi 
Urana, Sc-B, HSPCB Sirsa Region along with representative of MC Sirsa on 
10.01.2024 & 08.04.2024, 

In view of deficiencies observed during inspection, a Show Cause Notice 
dated 19.04.2024 was issued by the HSPCB to the Municipal Council, Sirsa. 
Copy of SCN dated 19.04.2024 is annexed as Annexure-R/1. MC Sirsa has 
submitted the reply of SCN vide letter dated 14.05.2024. Copy of reply is 
attached as Annexure-R/2. 

Moreover, MC Sirsa has submitted that they have provided toll-free number 
1.€. 18002085654 regarding complaints related to waste collection vehicles 
and also established an office in MC Sirsa for the same. 

Recommendations: 

Based on the aforesaid observations, following recommendations are made to 

ensure remedial action towards the grievance: 

1, Legacy Waste Processing and Infrastructure: Given that the 

existing dumpsite is used for legacy waste processing, MC Sirsa is 

advised to construct a boundary wall, create a green belt, establish a 

garland drain system, and set up a leachate collection and treatment 

system. MC Sirsa should process legacy waste according to CPCB 

guidelines, 

2. Management of Domestic Hazardous Waste: Domestic hazardous 

waste such as plastic waste, biomedical waste, e-waste, and used 

batteries should be directed to authorize agencies designated by the 

CPCB or HSPCB for further processing. Similarly, construction and 

demolition (C&D) waste should be managed through proper channels.
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Segregation and Transportation: MC Sirsa should ensure proper 

segregation of waste collected from door-to-door. The vehicles engaged 

in waste collection should be monitored through GPS system regularly 

along with daily movement record. The segregated waste should be 

transported separately for further processing. Workers involved in waste 

management should receive proper training, and their performance 

should be periodically assessed through a developed mechanism. 

Awareness Activities: MC Sirsa needs to conduct intensive 

information, education, and communication activities. This can include 

installing permanent hoardings in prominent places within the city to 

promote source segregation of solid waste and captive management of 

biodegradable waste. Targeted awareness campaigns should also be 

conducted in primary schools, educational institutes, and households. 

Infrastructure Development: MC Sirsa should develop proper and 

adequate infrastructure for source segregation, solid waste collection at 

the household level, and transportation to the waste processing facility. 

Punitive Actions: MC Sirsa should establish provisions for punitive 

actions against violators of the solid waste management rules. This is 

essential for proper waste management enforcement. 

Regional diticer 
HSPCB, Sirsa Region 

Date: 

Place 

[5 -S. 2024 | 

: Fetelabad,
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                       Regional Office, Sirsa Region  

         Haryana State Pollution Control Board 
Regional Office: Bays No. B-7, 8, Urban Estate-II, Hisar -125005 

          Website – www.hspcb.gov.in  E-Mail Id- hspcbrohr@gmail.com 
      No. HSPCB/SRS/2024/         

To 

 The Executive Engineer, 

 Municipal Council, Sirsa.    

      

Sub: Show Cause Notice for prosecution action under section 43, 44 & 48 

for violation of section 24, 25 & 26 of Water (Prevention and Control 

of Pollution) Act, 1974 and prosecution under section 37, 38 & 41 for 

the violation of section 21/22 of Air (Prevention and Control of 

Pollution) Act, 1981 and prosecution under section 15 & 17 of 

Environment (Protection) Act, 1986 for violation of Solid Waste 

Management Rules, 2016 alongwith levy of Environmental 

Compensation as per Board Policy dated 22.12.2021 in the matter of 

O.A. No. 50 of 2024 titled as Amandeep Kamboj Vs State of Haryana & 

Ors. 

Ref: NGT order dated 12.03.2024 in the above said matter.  
 

 In this connection, it is intimated that the unit i.e. MC Sirsa, Bakriyanwali was 

inspected by the concerned Field Officer, HSPCB on 10.01.2024 and during inspection, 

found the following deficiencies: 

1. Not provided Segregation in three separate streams namely bio-degradable, non bio- 

degradable and domestic hazardous wastes in suitable bins and storage of the waste 

generated and handover segregated wastes to authorized waste pickers or waste 

collectors as per the direction or notification. 

2. Not provided Wrap securely the used sanitary waste like diapers, sanitary pads etc., 

in the pouches provided by the manufacturers or brand owners of these products or 

in a suitable wrapping material as instructed by the local authorities and shall place 

the same in the bin meant for dry waste or non- bio-degradable waste. 

3. Not implemented the guideline for gathering of more than one hundred persons at 

any unlicensed place without intimating the local body. 

4. Not provided a solid waste management plan as per state policy and strategy on 

solid waste management. 

5. Not Established waste deposition centers for domestic hazardous waste and 

directions not issued for waste generators to deposit domestic hazardous wastes at 

this centre for its safe disposal. 

6. Not provided safe storage and transportation of the domestic hazardous waste to the 

hazardous waste disposal facility or as may be directed by the State Pollution Control 

Board or the Pollution Control Committee. 

Dated: 19.04.2024219
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7. Not implemented any measures for stopping of land filling or dumping of mixed 

waste soon after the timeline as specified in rule 22 for setting up and 

operationalization of sanitary landfill. 

8. Not implemented any methodology to allow only the non-usable, non-recyclable,  

non-biodegradable, non-combustible and non-reactive inert waste and pre-

processing rejects and residues from waste processing facilities to go to sanitary 

landfill, which is mentioned in schedule-I. 

9. Not implemented any methodology for the dumping site 

10. Not provided capping to the dumping site to prevent further damage to Environment. 

11. Not providing the operator of the facility shall design and set up the facility as per 

the technical guidelines issued by the Central Pollution Control Board in this regard 

from time to time and the manual on solid waste management prepared by the 

Ministry of Urban Development. 

12. Not implemented the sanitary landfill site as per the CPCB guidelines which are 

mentioned in schedule-I & schedule-II for the dumping sites.  

In view of the above, you are directed to show cause within 07 days as to why 

action under section 33-A of Water (Prevention and Control of Pollution) Act, 1974 & section 

31-A of Air (Prevention and Control of Pollution) Act, 1981 besides levy of EC as per Board 

Policy dated 29.04.2019, 20.12.2019 & 22.12.2021, if applicable may not be initiated 

against your unit.  

In case you fail to comply with the deficiency mentioned above within the above 

mentioned stipulated time period it will be presumed that you have nothing to say in this 

regard and accept the status above, action under the above mentioned sections will be 

initiated against you. 

DA/- copy of orders dated 12.03.2024 

 

Regional officer 

          Sirsa Region 

 
       

  A copy of the above is forwarded to the District Municipal Commissioner, MC 

Sirsa for information, please. 
 

Regional Officer 

Sirsa Region 

 

 

Dated: 19.04.2024Endst. No. HSPCB/SRS/2024/ 220
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PURCHASE ORDER

Invoice To

MD Biocoals Pvt Ltd
Village Salarpur,Mohammadpur Salarpur,


Shahidanwali Salarpur Road,


Sirsa-125075
Haryana - 125075, India
GSTIN/UIN: 06AADCM9328B2ZN
State Name :  Haryana, Code : 06
CIN: U51909PB1999PTC022920
E-Mail : inputs@mdbiocoals.com

Supplier (Bill from)

Pooja Waste Management  Pvt Ltd., Sonipat
Khevat No. 479 471 Bahalgarh Road Near Mahindra  PP Automotive
Pvt. Ltd. Sonipat
GSTIN/UIN : 06AANCP6248F1Z6
State Name : Haryana, Code : 06

Voucher No.
MD/ 31/22-23
Indent No.

Reference No. & Date.
MD/ 31/22-23
Dispatched through

Dated
18-Apr-24
Dated

Mode/Terms of Payment

Other References

Destination
Vill.Salarpur,Sirsa HR

Terms of Delivery

Ex-Location
Bakriywali
Trolly+Loading- 1300/-

Sl Description of Goods AmountDisc. %perRateQuantityDue on

No.

1 City Compost 1,50,000.00Qtl.30.005,000.00 Qtl.31-May-24
Waste Compost
Loading +Freight Under MD Biocoals Scope

Total ₹ 1,50,000.005,000.00 Qtl.

Amount Chargeable (in words)
INR One Lakh Fifty Thousand Only

Company’s PAN : AADCM9328B
Declaration

GENERAL TERMS

01:-  Please Ensure P.O. No. item name, our GST No.
clearly mention in your bills correspondance.
02:- We Reserve the Right to cancel the P.O. If 
delivery schedule not met or any discrepency found 
from your side.
03:- frieght will be debited to  you against 100% 
Rejection minimum amount Rs.500/- will be debited to 
you.
04:- Any material belongs to us  & Laying with you, ie,
Components,Printing Cylinder,blocks etc.Must be 
cared proprly & keep identified  demage or losses.

E. & O.E

for MD Biocoals Pvt Ltd

Authorised Signatory

SUBJECT TO SIRSA JURISDICTION

This is a Computer Generated Document
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Flat No-301, Sri Durga Vihar Apartments, Balkampet Road, Ameerpet, Hyderabad – 500016 
Mail id: vibhasasolutions@gmail.com Phone: +91-9620555477 

 

 
 
To, 

  The Executive Engineer, 
  Municipal Council, Sirsa, Haryana  

 
Memo no.: IE/VS/2024/15                    Date: 30.04.2024 

Subject:  Report regarding door to door project Sirsa 

Ref:   Letter no. 2112 dated 29.04.24 received from your office 

Dear sir, 
In reference to subjected letter, the report on desired information is given 
hereby pointwise for your kind reference. 

1. Collection of waste: As per the independent expert report submitted by 
our agency vide letter no. IE/VS/2024/14, dated 10.04.2024, the total 
waste collected by agency (Pooja Waste Management Pvt. Ltd.) under 
door to door collection in MC Sirsa area during March, 2024, is 
3622.440MT as claimed by agency on the basis of weighbridge slips. 

2. Transportation of Waste: As per the independent expert report submitted 
by our agency vide letter no. IE/VS/2024/14, dated 10.04.2024, the total 
waste transported by agency to Solid waste transported to SWM, Plant, 
Bakriyanwali, Sirsa during March, 2024, is 3622.440MT as claimed by 
agency on the basis of weighbridge slips. 

3. Weigh Bridge availability at site: Weighbridge is available at SWM 
Plant, Bakriyanwali Sirsa and was found operational on each day of the 
month of March 2024. 

4. Processing of waste & related documents submitted by door to door 
agency: Out of total transported waste to SWM, Plant, Bakriyanwali, 
Sirsa, 1940.000MT quantity of fresh waste was found unprocessed and 
stored at SWM, Plant. Therefore only 1682.44MT quantity of fresh waste 
was processed by agency during March’ 2024.  

5. Disposal of byproducts dry and wet: Given in Annexure A: Table no. 1 
attached with this report. 

6. Financial disclosure: This matter is not related to us. Competent authority 
may kindly ask from agency.  

7.  IEC activities: Door to door interpersonal awareness activities were 
conducted by agency in various area in MC Sirsa area during March 2024.  
(Photographs attached in Appendix-B) 

CC: Copy of the same forwarded to the following for kind information. 

 Worthy DMC, Sirsa 

 Executive Officer, MC Sirsa 

Thanking you 
   For 
M/s. VIBHASA SOLUTIONS 
Authorized Signatory 
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Flat No-301, Sri Durga Vihar Apartments, Balkampet Road, Ameerpet, Hyderabad – 500016 
Mail id: vibhasasolutions@gmail.com Phone: +91-9620555477 

 

Annexure: A 

 

  

Waste Processing report for SWM Plant, Bakriyanwali, Sirsa 

Month: March-2024 

S.No. Description Quantity (MT) 

1 
Quantity of Solid Waste Collected from MC Sirsa area under door 
to door collection from 1st March-2024 to 31st March-2024 (A) 

3622.440 

2 
Quantity of Solid Waste transported to SWM Plant, Bakriyanwali, 
Sirsa from 1st March-2024 to 31st March-2024 (A) 

3622.440 

3 

Total quantity of unprocessed fresh waste stored as on 1st April 2024 
at SWM Plant, Bakriyanwali, Sirsa 

(Quantity of waste needs to be assessed by a drone survey) 

1940.000 

4 
Total waste processed by agency at SWM Plant, Bakriyanwali, Sirsa 
during March. 2024 

1682.440 

5 

RDF: RDF generated from the processing of fresh waste during 
March -2024  

Disposal certificates 
from the industries 
has not been 
provided by agency. 

(Disposal 
Certificates need to 
be verified) 

Inert: Inert waste is stored at the SWM Plant Sirsa 

Stored at SWM 
Plant, Bakriyanwali, 
Sirsa. Inert waste 
needs to be disposed-
off in SLF cell.  

Compost: Compost has been supplied to agencies for further 
use as soli enriches as claimed by agency.  
 

180.000  
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Annexure: B 

Interaction and training session held by Independent Expert with sanitation staff of MC 
Sirsa regarding Sweeping Waste and Secondary collection points in Mc Sirsa 
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Interaction and training session held by Independent Expert with tippers drivers of 
agency 
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Door to door Interpersonal IEC activities conducted by agency during March 2024
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       Vehicle Photographs 
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Compartmentalized Vehicle for Dry and Wet Waste 

 

 

 

 

Dry and Wet Waste in tippers 
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Vehicles Covered During Transportation 

 

 

 

 

179



 

 

 

 

 

 

Rickshaw Rehdi 
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Door to Door Awareness through IEC Activities  
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